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Transfer of the Haig Barracks at
Malappuram

5071. SHR! G. M. BANATWALA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the Ministry had in-
fermed the Government of Kerala in
or about August, 1977 that pursuant
to the request of the Kerala Govern-
ment instruction had been issued to
the local Military Authorities  for
transfer of the Haig Barracks at Ma-
lappuram to the State Government to
enable it to house the Government
Callege; .

(b} if so, why the insiructions have
not as yet been carried out; and

(¢} what steps have been taken
to expedite the transfer?

THE MINISTER OF STATE IN
THE  MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) Yes, Sir.

(b) and (c¢). Transfer of Defence
assets is still outstanding for two
Teasons,  First, the unit located at
Malappuram has not yet moved out.
Sccondly, the State Government has
Not been able to hand over the entire
land required by the Army at Trivan-
drum and Mookkunnamalai. The
State Government has been advised
to expedite the handling over of the
land to the Army. Steps are also being
taken by this Ministry to expedite
the transfer of assets to the State
Guvernment. :
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Freedom of Press

5074. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of President of the All India
Newspapers  Editors’ Conference
which appeared in Hindustan Times
dated 19th July, 1978 saying that
some state Ministers had recently
taken an unduly aggressive attitude
towards the press and some State
Ministers have threatened correspon-
dents with dire consequences;

(b) if so, the reaction of the Gov-
ernment in the matter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.

(b) These matters fall within the
purview of State Governments, Such
complaints can, however, be taken
cognisance of by the Press Council
when it is set up.
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